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NATIONAL COMPANY LAW TRIBUNAL
GUWAHATI BENCH, GUWAHATI

I.A.N0.33/2020
(In CP (IB) No.03/GB/2020)

Under Section 19(2) of Insolvency & Bankruptcy Code, 2016 read with Rule 11 of NCLT
Rules, 2016.

In the matter of.

Amit Pareek, IRP ... Applicant
-Versus-

Concept Eduventures Pwt. Ltd. & Ors. ... Respondent/CD

Coram:

Hon’ble Mr Hari Venkata Subba Rao, Member (J)

ORDER

Date of Order: 19*March 2020

Mr A. Pareek, IRP/Applicant is present. Mr B. Sharma, learned Advocate

filed Vakalatnama on behalf of the Respondent/CD and also an undertaking duly signed
by Mr G. Saha, suspended Director of CD undertaking to cooperate with the IRP and

provide him all the documents/information and data as and when demanded by the IRP.

In view of the above undertaking filed by the suspended Director of the CD,

the purpose for which the above 1.A.33/2020 stands resolved and no further direction

nkm

needs to be issued in the above |.A.

In the result, the above |.A. stands disposed of with the above obhservation.

Aded?U'dlll 1y muuuity
National Company Law Tribunal,

Guwahati Bench, Guwahati.
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